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Central padministrative Tribunel
Principal Bench

CP_35/97 in Qga  2056/95 L

Neuw Delhi, tis the 18th day of Feb.,1337

Hon'ble Or. Jose P. Varghzsa, Vici=Cinirmen
Hon'bie Shri S.P. Biswas ,flembor {1}
Juarka Nath, |
s/o Late Daul=zt Ram, !
R/o 26, Jest pzad Nagar, ;
Oalni. o oPatiticnagr
{By app.icant in person)
~-Versus-
Shrl R‘.UO PraSad, .
Secretary 'to Govt. of India,
Ministry of Comaunicat ion,
Deptt. of Posts, .
Dak Bhawan,Neuw Delhi. s +3E0ONAINES,

(Shri M.KoGupta, Advocate)

‘0 R D £ R {03aL)

By Hon'ble Dr. Jose P. Verghese, Vice-Chs irmen 3} -

Respondznts have filed their reply indicating thot
as directed, an amount of Rs. 2J,700/- has begen p-id to thg
petitioner being actusl emount of D.C.3.0., Ths p:tit ioner,
presant in person, admits thsz fact. He submits that

Nis pension has not been finalised but in thes ordar camslz ink

against there is no reference to any pension. AT ths czmo time wy oo

states that he is receiving provisi.nal pesnsion «n4 h2 Is fraig’

that it wiil continue to be paid to him es provision:z. ronoisg

ortxy till the finalisation of the pending disciplinery proo?:diﬁ;;;\

The r=sSpondants may take utmost int .rest tikingliae tne
dlsciplinzary proceedings as expiditAousiy as pessiogn BT

i

finalise his pension according to rul.s zng pPpay him accordi

Ths delay in payment of D.C4R.G, amount in ascord-noa
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with the orders of thisg Tribunal uas alsopubjsct mcitap
contempt petition. In viewy of the fact that the Toopondan: g

have tan T ;
® dered unconditional apology, the nitice 105 0
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~nd the contemst petition is disposad of.
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(S.PeBisTES) (Or. Jos

membar(g)

» Verghzsa )
Vica-Chairmuan (3)
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